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AGRAHAYANA 25, 1886 (SAKA) Statement re: 5194 

Compahy. [Placed ;.11 l.iilJary. 
see No. LT-3633j64]. 

(il) (a) Annual Report of the Indian 
Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 
1963-64. along with the Audited 
Accounts and the comments of 
th.. Comptroller'. and Auditor 
Gener,,1 thereon, under sub-
section (J) of section 619A of 
the CC'mpanies Act, 1956. 

(b) Review by the Government on 
the working of the above 
Company. 
[Placed in Library. see No. 
LT- 3634/64]. 

NOTIFICATION UNDER DISPLACED PERSONS 
~ COMPENSATION AND REHABILITATION) 

ACT 

The Dpputy Minister in the Ministry 
of Rehabilitation (Dr. M. M. Das): I 
beg I Q lay on thE Table a coPy of 
the Di.pJac"d Persons (Compensation 
and HchabiLtotion) Third Amend-
ment Hull's. 1964, published in Noti-
fication No. G,S,R. 1679 dated the 28th 
::\'ovemb .. r 1964 under sub-section (3) 
of section' 40 of' the Displaced Persons 
(Compcmation and Rehabilitation) 
Act. 1954. [Placed in Library, see 
No. LT-3635j64]. 

12.28 hrs, 

MESSAGE FROM RAJY A SABHA 

Secretary: Sir. I have to report the 
fo!1owing message received from the 
Sceretary of Rajya Sabha:-

"In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rule, of Procedure and 
Con(\uct of Business in the Rajya 
Sah:,a, I am directed to return 
herewith the Wealth-tax (Amend-
ment) Bill, 1964, which was passed 
loy the Lok Sabha at its sitting 
held on the 2nd December, 1964, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has no 
recommendations to make to the 

Action taken on points 
made boy Members during 

discussion on Railway Budget 
Lok Sabha in regard to the said 
Bill." 

12,28~ hrs, 

COMlIUITEE ON PRIVATE MEM-
BERS' .l:HLLS AND RESOLUTIONS 

FIFTY -FOURTH REPORT 

'Shri Krishnamoorthy Rao (Shl-
moga): I beg to present the Fifty-
fourth Report of the Committee all 
Private Members' Bills and Resolu-
tions. 

n.28-3 4 hr~. 

PETITION HE: EXTENSION OF 
~lAHARASHTRA LAND LAWS ETC, 

TO NAGAR HA VELI 

Shri Nambiar (Tiruchirapalli): 1 
beg to present a petition signed by 
Shri Bhadalva Navasha Gond and 
others regarding extension of land 
legislation End other measures in 
Maharashtra to Nagar Haveli regIOn. 

12.29 hrs. 
STATEMENT HE: ACTION TAKEN 

ON POINTS MADE BY MEMBERS 
DURING DISCuSSION ON RAIL-
WAY BUDGET 

The l\Iil1i.-t .. r of Railways (Shri 
S, K, PatH): In the course of the dis-
cussions on the I&st Railway Budget, a 
nelmber of constructive suggestions 
relating to the working of the Rail-
ways We!"'2 made by Hon'ble Members. 
Copies of the debates in this House 
as well as .he other House were subse-
quently .ent by the Railway Board to 
the various Raiiwav Administrations 
for scrutiny, with -instructions that 
suitable action should be taken 
wherever required. In fact, some 
Hon'hle Members might have not"iced 
for them<elves the concrete action 
which has been, or is being taken, by 
Railway Administrations in respect of 
some of their suggestions, 

The Railway Minister had at that 
time promised to arrange to send 
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taken on points made by University (Amendment) 
Members during discussion Bill 

on Railway Budget 
[Shri S. K. Patil] 

replies to Hon'ble Members on the 
points raised by them, where they 
were not already covered by the 
reply to the debate on the floor of the 
House. 

Instead of sending written replies 
direct to each individual member, I 
think it best to place in the Library 
of Parliament, fOl perusal, a consoli-
dated set of all such replies so that 
the information supplied is not limited 
only to the member who had raised a 
particular point but is available for 
perusal to all others who may be in-
terested. I must. however, add that 
no remarks havc been offered on sug-
gestions or observations of a general 
nature which do not call far a specific 

- reply. Such suggestions are, of course, 
taken note of, fOr whatever action is 
possible, thereon. 

I have accordingly arranged for tWO 
copies of these replies to be placed in 
the Library of Parliament for perusal 
by Hon'ble Members interested. 

Shri Dari Vishnu Kamath (Hos-
hangabad): On a point of clarifica-
tion. While welcoming this statement 
initiating a new procedure, may I 
request you to direct other Ministers 
also to emulate the Railw-ay Minister 
in this respect. Most of us have often 
found that the questions or the points 
remain unanswered or are ignored or 
forgotten till the whole thing comes 
up again in the next budget dabate. 
So, I hope that the other Ministers 
will emulate this fine example set by 
the R-ailway Minister. 

Mr. Speaker: Dr. Aney. 

Dr. M. S. Aney (Nagpur): 
ask the han. Minister 

May I 
whether 

this new procedure, as an additional 
thing, is being followed. and whether 
the old practice of giving inti'mation 
to the Members concerned will also 
continue along with it. 

Shri S. K. Pati1: It is a 
procedure, because as many as 

better 
830 

different questions have been raised. 
and instead of the information being 
limited to the hon. Member concern-
ed, we thought it would be better if 
the matter is printed in a fo,.m in 
which we have printed them and make 
them available to everybody, not 
only to the Member concerned but 
also to other Members. 

Dr. M. S. Aney: Is it in addition 
to the existing practice? 

Mr. Speaker: Shri TulshidJS 
Jadhav. 

~oll'''!f l1ifp;:'1. lI'~ ;;fT ~'-<i ~<r !1]~ E 

If{ ~. ;';Wf; f"Jit # ':T;w.rT~ ~;H r I 

"l1'-< if 1l~ 'f~T ~d1 ~ for. 'l1f;;p:rriE 
if ~ if'iIc m ~PfT g- 6'T f-11 "f"i 
"~'l ., c'1'!S"~~ hr 'f. 7 ?r g- I >i"l1 'fer 

<n:fT d;ff 1'I",."J if §"~i f".. 'f-:-

~:if ~T 'q!fg~ ... :if!" "I'r~':i i:i ""Fi 

"f; I cl fmrtm;~ 'If r ~lfiJ ";C: ~ for. Ol'f 

~ ifi'rt ~~fI 7:if 'f~ ~ '1', 
~ dn< ~:if f;;':'T :·i[FH ~ f:il'1il :;rTT 

~T7 "'If.t q7 ?.71~"';T;' ~ ;~n.T;r lli ~1~1 

'3'f ~ S:i'1:fi.r~Ff fl1"f :ifT"fT i I it 'il1:WIT 

t f'f> f:ifif.t 'liT f3'<ltii".'<r g "'lif "if 
>T"ff 'qA ~r mr 'iflf~~ I 

Shri A. P. Sharma (Buxar): As 
suggested by Dr. M. S. Aney, I also 
want to know whether this facility 
of making the information available 
to -all the Members is an additional 
one? Will the Members who hal'e 
raised the point be informed also 
separately about it? 

Mr. Speaker: He says that it L in 
substitution. 

12.33 hrs. 
BANARAS HINDU UNIVERSITY 

(AMENDMENT) BILL-Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 


